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central p,d[^inistraTive tribunal
PRFJCIPaL bench: NEU DELHI

'  O.A» No.2324/93

Neu Delhi this the 1l9th day of August l994

Hon'ble Shri D.P. Sharma j'^'^ember (D j

Hon'ble Shri P*T» Thiruv/angada'" jf'ember (a )

Beg Raj Singh
Uill. Sikhera>
P.0» Dhakauli>
Teh.BagPat} / m n \ .... ApPHc-nt
Distt.Meerut, ̂U.P. ; •••• ^

(By Shri iSiin > Adv/ucate )
Us.

1. Union of India
t h ro u g h
Garrison Engineer*
TejPur , y
P.O. Dakar gaonCSalmara^
Distt. Sonit pur (Assa"^ ̂

2. Engineer-in-Chief
E-in-C's Branch ^
Army Hepd Quarters ̂ AHQ/
Kgshmir House*
DHQ P.O' „ , ,
Neu Delhi. •••* ResHondents

(By Shri ftemitshanda-ridiiAdvocata )

ORDER

Hon'ble Shri D.P. Sharma *flember (U j

The Applicant after serving Indian Army

retired from the army and uas given a civilian y^st

and joined 505 Army Bgse Uorkshop, Delhi Cpntt.

He uas transferred to Ordinance ractory*Kham3riyo*

Oaba Ipur *fl • P • From there* he uas transferred to

flES Garrison Engineer* Tejpur (Assam) u-e.f. 2U.J.73

and remained there till 3.5.75. The aPPlicant uas

dismissed from service by Garrison Engineer>Taj-ur

on 3.5.75. He challenged thpt order dated 11.12.75

in the Hon'ble Court of Munsif istrate *f'ieerut
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in suit No.355/79 filed in Npuerriber 1978 . 1 H" s St j.i; aecictd

expsrte by the order dated 18.11,82, The suit ti:;s otcretd

The order dated 11,12,75 dismissing the services of the plaint iff

uas declared illegal and ineffective. 1 he Qepartmem, hat, preferrtt:

an appeal against the said order Civil Appeal No .52/68 (houevcr lap

Appeal No, in the impugned order is 462/64) and it i; sa ic . a

same is pending there. The applicant uas rGinstatso in service

his post by the Garrison Gngineer on 17.4.84. 'he - .pile nt h-t

since retired from service in riay 1991.

2, The applicant filed this application in No veni er ,1993.

Aggrieved by the order dated 20.9,93 rejecting his represent - ii tna

fileo in flarch and 3i.ily,l 993 claiming the pay for tn:: ;:ioricd fro-

3.5.75 to 16,8,84 ha has also been told that his b.P.r. account

has already been closed uith final payment of is. 6 ,45 u / - in or 11,

1 992 and nothing is due.. Regarding the othrar cj- ifTS of T.s^./j,- ,

and CGEIIS the steps have been taken for the payment if the s -me.

3, The applicant has prayed for grant of number of relie fs

uhich -re f" noted balou:

Direct to the respondents to pay ^ total sum ,f

R3,709312/- to the applicant soon as 3nr the catyils

given belou;

(i) Pay and ellouances for the period a,GO,000/-

-  3.5.75 to 16.4,64 uith 18/o compound

interest,

(ii) GPF uith '\Q% compound interest

(iii) lOUf fund uith IB^b compound interest
(iv) Permanent claim of T A/DA on pension

(v) Arrears of enchanced salary for
the pariod 17,4.84 to 30.4,91

and pension and gratuity since

30,4,91 on account of higher

fixation of pay due to increments

and promotions uith 18^

compound interest, 1,50-000

70,000/.

30,000/-

2,612/.

Tot-1: ,09,312/.
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4. The Respondents uere given the noticj for he,r:rinq

on admission. But the respondent did not fiia any re-ly

though Shri P»H» Rgmchandani Preyed fOr time on 6.6.^4,

None aPPeared for the respondents on i-],8.y4. iha

applicant's counsel therefore uas heard* The a P Ij-C ns

has shoun his residence in Uillage Sikhera 'stt. '"'eeruL

and as such there being no rscuest under sec: ion 25 for

retaining this 0«A* at the Principal Bench and no ord ers

have been obtained in that regard. The Principal Bench

have no jurisdiction to entertain this aPPlic-tion.

5. The Civil APPeal against the impugned order -"f

f'lunsif,t^Teerut Passed exParte in suit number 356/79 is

admitted to be Pending by the applicant in O.a. end

also mentioned in the irmpugned order dated 2o.9.53.

The applicant has been reinstated in pursuance- to the

Order of learned f'iuns if j^eerut in an exParta decree

ujhich is under challenge in Ciuil APPeal ^0.462/84.

The application is therefore by the aPplicr^nt for

Payment for the Period from 3.5.75 to 16.8.84 is stilJ

not clear and has already been treated and regularised

as EOL. This application therefore does not lie.

6. The impugned Order also shous that the G.F.F.

balance and other dues are under Process of b j ing

Paid to the aPPlicant. The applicant couid not shoy

uhether the retirement dues are still Pending. Thus>

the application is Vague in thpt resPect. Further the

claim of the aPPlicant has not been Preferred in time and

there shall be question of limitation. The respondents

haVe not filed any rePly. The question of limitftion is

kePt open.
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7, In v/ieu of the above the application is

disposed of^s not maintainable in the Principal Bench

with liberty to the aPPlicaOt tG assail a«?y surviving

grievance before the competent forum subject to Igu of

1 im itat io n.

(P.T. THlRUUENGAOAt^} (3.P. SHaBPia^
member (a) member
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